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International Conference on Interna-
tional Law on trade in Wild Life held
in New Delhi,

(b) if so, the detailg thereof;

(¢) what measures are proposed to
be taken in our country to check
over exploitation of endangered wild
life species like whales, falcons, rhi-
nos, elephants, tigers, butterflies etc.
causing tremendous ecoYogical imba-
lances; and

(d) if so, the steps proposed to
ramedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU-
MARI KAMALA KUMARI); (a)
and (b) Yes, Sir. The Third Meet-
ing of the Conference of the Contrac-
ting Parties to the Convention on In-
ternational Trade in Endangered
Specieg of Wild Fauna and  Flora
(CITES) was held at New  Delhi
from February 25 to March 8, 1881.
In all 53 Contracting Parties partici-
pated in this Conference, which was
hosted by the Government of India,

(c) and (d) These species are
already includeq in Schedules I &
II of the Wildlife (Protection) Act,
1972, thereby providing legal protec-
tion as well as check on exploitation.
Trade in such wildlife angd products
thereof is also regulated under this
Act. Export of these species is
also banned.

Use of Discretionary Powers by
Vice-Chairman of DD.A.

5528. SHRI RAM VILAS PAS-
WAN: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the number of flats|plots allot-
ted by the vice-Chairman of DDA,
uting his  discretionary  powers
after 1st January. 1980;

(b) the reasons and grounds for
using the discretion in each case; and
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(c) what are the names/professions
of these beneficiaries?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NA-
RAIN SINGH): (a) to (¢) The
information is being collected and
will be laid on the Table of the
Sabha.

. .Contributorg to pAvard Foundation

5529. SHRI V. N. GADGIL:
SHRI R. L. BHATIA,

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to gstate:

(a) whether i1 ig a fact that the
Association of Voluntary Agencies for
Rural Development has created a per-

manent body named ag AVARD
FOUNDATION;

(b) whether it is a also 5 fact that
the AVARD FOUNDATION is receiv-
ing financial assistance from inter-
national agencies;

(¢) whether it is further a fact that
AVARD FOUNDATION holds proper-
ties acquired in the name of volum-
tary organisations; and

(d) who are the main contributions
of AVARD FOUNDATION?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RECONSTRUCTION (SHRI BALESH-
WAR RAM): (a) Yes, Sir. The
Avard Foundation for Rural Develop-
ment was registered as a Public
Charitable Trust under the Indian
Trusts Act of 2-6-1973.

(b) The Avard Foundation has re-
ceived financial assistance from Swiss
Development Co-operation.

(c) As per information received
from AVARD, no such property is
held by AVARD FOUNDATION.

(d) According to the information
received from AVARD, they contri-
buted a sum of Rs, 5000 at the time
of the initia] registration of the Avard
Foundation. The Avard Foundation
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hag algo receiveq assistance a_mounting
to Rs. 13,44,000 from the Swisg Deve-
lopment Co-operation.

av3l & wea w1 QAR
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(3) wAgfee wwomfe & st
% gl AR @ 50 -
sfawa |

Bay Imposed by Government on dance
recitaly at Khajuraho Festival

5531, DR. KARAN SINGH: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether dance recitals at the
Khajuraho festival have been banned
by the Government of India; and

(b) if so, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) and (b) Permis-
sion wag granted by the Central Gov-
ernment on stipulated terms and con-
ditiong for holding the festival during
ithis year. However, keeping in view
the interest of the monument and the
lawn attached thereto it has been sug-
gested to the Government of Madhya
Pradesh that future programmes may
be organised outside the protected
limitg so that the monumentg are not
in any way damaged.

Terms and Conditions in Indo-CARE
Agreementg

5532. SHRI RATANSINGH RAJDA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE bhe pleased
to state:

(a) how many foreign agencies are
carrying on their relief works in India
and what is the nature of their relief
work;

(b) what are the terms and condi-
tions stipulated in Indo-CARE agree-
ment 1950 and in Agreements, if any,
with other countries; and

(c) whether CARE ig the only re-
lief agency that is getting paid to-
wards its food assistance and allowed
to repatriate foreign exchange to USA
and jf so, the detafls thereof?





